143 Written Ansviers

{4) fTsI
iir t A
n H TS5
sirrftref %  qm/gqrrrsft %
if
ir '"Tf*rfr %
500 f~.rT irqTT % w
A AT T
11

(5) 2000 5IWKHn n'* “r
Aro <R *TirR'rTg” fwr

irr *TAp~r  "NA

r

m. 11

2, w,
(1) ~ 5T% if, SO,000 a%?T
A a-rT AMn- % fHs
a-l N1 AN 11

(2) 'ffTOrar trm HI- t
I in JIVTR  2e-4f
2Tt % '"Tjr AT ATNMr 11

{3) JITTRaT AT %
10,000 WR WIT T'f ETNTR fTWr
A% ATTTTifr AT TT'TR
Mshr =% Arasfr % 'Tm ko csfi

11

Overbilling in the Calcutta Telephone
Exchange

2258, SHRI SUNIL MAITRA: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) how many complaints of over-
billing in the Calcutta telephone ex-
change received in each  month of
1980 and 1981 upto 30th June. 1931;

(b) how many of these complaints
were entertained to correct and re-
medial measures taken;

(¢) how many of them have been
rejected;
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(d) since the complaints of oye:
billing from the subscribers are in-
creasmg have the Calcutta telephones
examined, the billing system, including
its mechanised system to ascertain
whether there is any in-built flaw in
the system?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(EITIRI KARTIK ORAON71: to
(d). The information is being collect-
ed and will b& placed on the table
of the House as soon as possible.

Election Com missions suggestion to
itmend the R«preseatatioii of the

People Act

2259. SHRI K, PRADHANI: Will
the Minister of LAW. JUSTICE AND

COMPANY AFFAIRS be pleased to
state:

<a) whether it is a fact that the
Election Commission has suggested
some amendments to the Representa-
tion of the People Act recently;

Cb) if so, the details thereof; and

(c) the
thereto?

leaction of Governmen

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
P. SHIV SHANKAR): (a) Yes, Sir.

(b) Details of the recommendations
made by the Election Commission on
various occasions, have already been
placed on the Table of the House in
connection with the Lok Sabha Un-
starred Question No. 227 dated the
10th dJune,, 1960, and Lok  Sabha
Starred Question No. 221, dated the
2nd December, 1980. Some recommen-
dations of the Commission are also
contained in its Reports on the Gene-
ral Elections to the House of the
People and the Legislative Assemblies
1979-80 and Vice-Presidentjal Elec-
tions, 1979—Volume I which was laid
on the Table of the House on
23-12-1980.

(¢) The recommendations are under
active consideration of the Govern-
ment,





